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. FROM No,
(SEE RULE 42 )
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CENTRAL ~ ADMINISTRATIVE TRIBUNAL
| | * GUWAHATI BENGH.

_ ORDER SHEET
O.riginal afplecation Nos_ [%-3 '/0_% :
Mise Petition No: L / \

‘_.__:___.Coént'empt Petition Nb; ./ :
Re’Vlew J‘\'Pplecation.l\laﬁ / '-
-Apiplécants:n-" QC\W 1\'\4”0\,’\“ ,L(,CJ\OW\U\)

Respondants - o o "T_ N’»\M _

}'dvocata for ‘the Applecantc: - My Q. Sovwm Mo W Doy

2

I

' x’\ﬁp'ac'ate for the Respondantse.. C’/G,Y/C '
Y ___ |
- Not s 0t The Regil sfryll Data E ) Or&ér M'm%?r
t NIl i I o ‘I
e ! 14.8. 2003¢ List the case on 5,9,2003 for# l
OO ' *admission,’
;},T{i ;ﬁ ‘ } . /\/\/
oy o v : Vice~Chairman
S " FC) L)legc%l_ bb .
S 't;3(§ :
R % Eass: e ¥
S m*; 5.9.2003 | Put up again on 12.9,2703 in
Lo i @i{e‘-ﬁ‘ﬁ"""' % »presence of Mr, A, Deb Roy, learned Sr.
. v ¥ C G.S.C.. for the respondents,
A i C
!

{ mb
| . gl
| I
“\b whﬁ&u Qeckarmaf %
Mawo Lﬂ}m bilesh | §
| . I
P o

.9, 2003 Present I. The Hon'ble Sri K. V.

*
R N e - SR T

Vice=Chairman

Prahaladan,
Member (A), '

List again on
+he Respondents to file written statement,

Me mber

;’ | L,/’\\_-/f’”’//’\\\?*f R

'31.10,2003 to enable ‘
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6$ , | - -0.A. 173/2003
\

& ’ : "
~ s a A
s ! .

AN

31.10.2003 Put up again on 8,12.2003 to
enable the respondents to file written

statement, _ i !

Vice~Chairman
mb
19.12.2003 Heard Mr. S. Sarma, learnems;:
el for the applicant and also Mr. A. Deb
- L Roy, learned Sr. C.G.S.C. for the respo-
——@-.L et O oudlin ' ndent s.
Kond 9] 200> o The application is admitted, call
I  for the records. " ., -
- List on 29.1.2004 for orders.
AT | o .
NoHee- -0 o% /q/fz/sz R ‘C»Vﬁber =2s
Seud” to DSeskren L - |

L to T respondly |
I %‘3 V)%L@N/mo Np 19+2.04 on the prayer of Mr A.Deb Roy,lear-
/\lc)- ‘ ned Sr.C.G.8.C four weeks time is gran-

' /%03 2474 do AU7 2 ted to file written statement.
’ éﬁe,,j&ﬂ A9 r)QrOB List on '25.‘3‘.'04 for order.
1(‘_5]/ \‘,4)«.0_9@_\

ember -

J\\Q‘w\/& i \nu’n—‘ pg‘

4 - ] . )
/B\(JVQJ? ‘ 25.3.2004 . On the plea of Mr.a.Deb Roy, learned
Sr.C.G.8.C. for the respondents, tfoug

%— weeks time is granted to the respondents
Q\»\‘g’ : to rile written statement. List on’

24.4,2004 ror oraer. ‘

| /
272 . L‘«'DL? .» o S _ Member (A)_
bb :
mf& MM\M 23.4.2004 Written statement has been filed.
& W &MM R : Two weeks time is given to the applicde
B : - nt.to file rejoinder on the plea of
. ccunsel for the applmant List on .
% 10.5.2004 for orders.
No* he ; .
Poedschu, . -
b . , f@ﬁm
no |

Py
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0.A. 173/2003

/

18.5.2004

List
hearing.
mb
28.5.2004

on leave,

hearing.

mb

1348,2004

Y

on 28.5.,2004 for‘

P2

Member (A)

4

Since Mr. A. Deb Roy, 1earnedv:
Sr. C.G.S.C.

for the:respondenté is

list on 29.6.2004 for

\CQM

Member (A)

On the plea of counsel for the

applicant, the case is ad journed,
List again on 14.9.2004 for hearinge

mb

22.9.04

Heard counsel for the parties.

Hearing condluded. Judgment aellver@d
in open Court, kept in separate sh@etg.

The application is disposed of in
terms cf the order.

Py

R

Vice-Chairman



CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAH.TI »BNCH

O.h [RoBaNo._ 173 OF 2003

S ek SoG1S e PRI R S AL

DAT. OF DECIaSION__ 22’9'2?04‘

sri Ghanashyam Mahanta

.coeooo‘oe.oeootobooo.enoooo..ooooneeaoonoowooooa

aoc..o.ooAPPLICANKS)

!

sri S. Sarmae

ooo.'ouo0&0090.000oo'oaoooaoooc-ooaeaoaooooceonoooaoacooo;&ln)VOCj‘LTfu; FOR THE
. APPLICANT(S3)«
1
1

~VERSUS -~

1

gnion of India & Crs.

ﬁcooeoeoeooeo‘oooocnaeooooenoo

. .RE3SPONLJENT (5)

Sri A.Deb RC 8L «C»GeS.C : ; o '
Ynovoczxrt. FOR THE

RESPONDLNT(53) «
THE Hoﬁ‘BLE MR. JUSTICE R.K.BATTA, VICE CHAIRMAN (;Z__,,.

THs HON'BLE MR.

1. wWhether Reporters of local papers may be allowed to see the
ju?gment ? :

|

2¢ 7o be referred to the Reporter Or not ¢

3. Whether their Lordships wish tO S=e the fair copy of the
Judgment ¢ ’

!
|

4. wWhether the judgment is to be circulatwd to the other senches 7

'Jddgment delivered my Hon'ble vice=-Chairman



s

CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
original Application No. 173 of 2003.

Date of Order : This the 22nd Day of September,2004.

che Hon'ble Mr Justice R.K.Batta, vice-Chairman.

Sri Ghanashyam Mahanta,
rResident of village - Moharia,
P.OL Koniha, Dist. Kamrup « « + Applicant

By Advccate Sri S.Sarma.
- Versus -
1. The uUnion of India,
represented by Secretary to the
Govt. of India,
Ministry of Communication,
Dak Bhawan, New Delhi.
2. The Chief postmaster General,
Assam Circle, Meghdoct Bhawan,
Guwahati=1.
3. The Senior Superintendent of Post Offices,
Department of posts,
Guwahati-l. « - o Respondents.

By advocate Sri A.Deb ROy, Sr.C.G.5.C.

ORDER

R.K.BATTA,J (V.C)

Heard Mr S.Sarma, learned counsel for the applicant
and Mr A.Deb Roy, learned Sr.C.G.5.C for the respondents.

on merits the applicant does not have any case since
the applicant has not been able tc place any record.tc show
that he continued working after August 1986. The learned
counsel for the applicant states that representaticns made
by the applicant were not ccnsidered. The respondents have
taken stand in their written statement that no such represen-
tations were received by them. Learned counsel fér the
applicant states that applicant would be satisfied if

direction is issued tc consider fresh representaticn,

R

contd..2



Py

which will be filed by the applicant, to the apprcpriate
Mm%'a—tdu\a—m—él Efpplacalil,

authcrity in accordance with rules and regulations agpzop:;aae
-

in that behalf.
In view of the above, the applicaticn can be disposed
of with a direction to the respondents that if any fresh N
representation is filed by the applicant within a period
of six weeks from today, the appropriate authority shall
consider the said representation in acccrdance with rules
and regulations applicable in that behalf and pass appro-.

priate orders thereon within a period of 3 months from

the date of receipt of such fresh representation. -

The application stands disposed of in the afcoresaid

terms .

e —— rh— e

62. ‘e | "

( RKBATTA )
VICE CHAIRMAN



BEFORE THE CENTRAL ADMIMISTRATIVE TRIEBUNAL
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Shri Ghansshyvam Mahanta
wexanse fApplicant.
A
Linion of  India % O .

cennssexs Respondents.

LIST OF DATES

Certificats Jissued by  the Gub--FPost
Master.

Representation preferred by the
spplicant.

Representation preferred bry the

applicant.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BUBAHATT BENCH

(An application wnder section 19 of the Centrsal
Administrative Tribunal Act. IFHEE)

w7

4
b=

Bu&gNﬁ"vaalyegénnnuug of B0Es

Bri Bhanashyam Mahanta
Regident of village ~ Moharia
Po.le— Honiha, Dist. -~ Hamrup

esssscauenwnusens ARplicant,

- AND -

1. The Union of India.
FRepresented by Bscretary to the
Gove., of India. _
Ministry of Dommunicetion,
Dak Bhawan, New Delhi.

Ao The Chief Post Masbter eneral
Department of Posts, Meghdoot Bhawan
fiuwizhati-1
. The Senior Superintendent of Post Offices
o Department of Posts,

Guwahati—i

crwarnsezess Respondents.

PETATLS O THE APPLICATION

1. PARTICULARS OF THE ORDER AGEAINST WHICH THIS APPLICATION

18 MADE:

This spplication in ot made agrinst RITY
particular order but has been made agsinsdt the asction of the
responcgents in not considering his  ozse  Tor regular

abhsorption  in terms of various circulars and OHs issued in

this regard.



The gpplicantd declares that the instant
application has been filed within the limitation period

prescribed  under section 21 of the Central Administrative

it

i

Tribunal Act.l98s,

3. JURISDICTION:

f The applicant further declares that the subieect
matter of the case is within the jurisdiction of the
fdministrative Tribunal.

4. FOCTE OF THE CASE:

Gl That  fthe  smel e e e d e —

1 Fhat  the applicants ic citizen of India and  as
such  he is  entitled to all the rights, privileges and
protection  as guaranteed by the Constitution of India and

lawse framed theresunder.

4.2 That the spplicant hails from & very poor family
and in search of job he had to abandon his further shudies
aftér completion of his studies upto class—-IX, In search of
thé' job the applicant placed his candidature bhefore the
Reepondent No.d  in the yvear 1983 and the Respondent No.S
ﬁmm?idering nis case appointed him as & daily rated mazdoor
in  the FEharghuli Post Office. In the wsaid capacity the

applicant continued to perform his duty till April 398s6.

A ocopy af the certificate issued by
the Sub-Post Master is annexed

erewith and marked as Annexure-1,

SRy W ot



4.5 That the applicant in the month of April 1986 was
issued  with an order of transfer and he was directed +o
repart  for  duty  in Uzan Bazar Post Office in the same

cepatity. The applicant according resumed his gdiebty w.e.f.

3.5.19846.  Mis such emplovment continued £ill 11.8.1986 and

thereafter his service was discontinued.
A copy of the certificate issued hy
the Sub-Post Master, Uzanbszar, F.0,

ig annesed herswith and marked as

ANnexure -2

G4.4. That - the applicant after discontinuation of his
service visited the office of the respondent No.? and  the
N

respondent No.d  allowed his to continue as daily rated 2)

Mazdoor with artificial break. The respondents allowed him

PRI S

e asah

A~
. . o
to work even as part-time worker but his such  emplovment odujakg
: ¥

continued only for 89 days for s single spell. The

[ tremmnnent?

respondents  as such allowed him to continue £ill 1997 and

R

. . R I

thereafter for sbout & months he was never offered any such

emp}dym@ntn Situated thus the applicant preferred &8 =
representation  fo  the respondent No.% with & prever to
r@guiariﬁﬁ his service temporary status and regularisation.
A copy of the wsaid representation
dated 7.7.1997 i annexed herewith

ang marked as Onnexure-3.

4%, That o receipt  of the representation the

respandents never engaged him  since  January 1997.  The

- B st wie ame g meas

P PRI

applicant  thereafter made several representations to  the

authority concerned for consideration of his  case but

op

o

Ghomrsty Pz ame Mafed 4/



yie{d@d na reswult in positive. The applicant subseguently

?

IaMmE

ey

> to know that under the respondent No.3 number posts
héve been sanctioned by the Ministry concerned and the
Pgﬁﬁﬁmﬁwmﬁ% sre now filing up those posts by fresh candidate
wﬁ%hmut taking into consideration the case of the applicant.
It s pertinent to mention here that the applicant
anticipabting those vacancies preferrad representation
placing his candidature but same yielded mno result  in
porsitive before this Hon'ble Tribunal seeking regularisation
mf fis service,

& copy of the representation dated
H/G/26882  is  annexed herswith  and

marked aw Arnexure-—4.

4. é, That the applicant begs to state that his case for ~

grant of temporary status and regularisation in coversd by

the scheme qualification. It is noteworthy fo mention hare

that persoms jurnior to bim have been granbted with temporsry 3?

[ =t e temporary
status and by now they are holding regular group-D posts. | ,
. L ————— 7 B e - .- . |

HEGEZE?T“MYHMEQEE of the aﬁﬁgiﬁﬁﬂﬁ the Respondents have neb auﬁzwﬁ‘
taken any sbteps for grant of temporary status and subsegquent
Pégglari%atiamn The >apglicanﬁ preferred numirenr taf
representation  but same vielded no result in positive. The
awpfimant gver visited the office of the respondent No.Z hut
in absence of any direction from this Hon'ble Tribungl  they

plaged  their helple=ssness in considering his  case. Henoe,

this application seeking an apwropriate dirvection towards

iy
™~

the . respondents sy consideration of  his  for grant  of
bemparary status under the schems alternatively to consider
his: case fTor regular absorption sny group-D vacancy or  BDS

Posha.

4
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-t

4.7, That this application has been bonafide ar to

tad

secure ends of justice.

2

Gala Foar  thet the actioninachion on the part of  the
ge%pmndeﬁtg in not considering the case of the applicant for
@rémt af temporary status under the scheme or his  regular
ahsorption against any Group-D or GD8 Poste an as such  same

are liable to be set aside and guashed.

B, Far that the higher authority of the respondents
naw have sanctioned number of Group-D and GDES  posts  under
the respondent No.3 and asccordingly the applicant placed

hig candidature 2% & departmental candidate but the

respondents  have net gonsidered his  case and as such

it

appropriate direction need be issued towards the respondents

for consideration of his case.

H: S O For tbthat the aspplicant fulfills all the required
gumlification as desgribed in the scheme and as  such  the
respondents are duty bound to consider his case and to grant

Mim the benefit of the scheme.

b Far  that the respondents have acted illegally in

not responding to his representation and as such appropriate

x,

direction neesd be issued tawards the respondents to dispose

gf the representation with speaking order.

i
.
4 =
P R
1

Fer  that the respondents have acted contrary L

ﬁh&-%ettleﬁ proposition of law discriminating in the maltier



af  employment by regularisation of the services of the
junicrs  dgnoring his case which is violative of Article 14

1
and 14 of the consbtitution of (ndia,

b For  that in any view of the matter the impugned
action of the respondents are not sustainable in the eyve of
law and liable to be zet aside and guashed.

The applicant craves leave of the Hon'ble Tribunal
to advance more  grounds both legal as well as factual at

the time of hearing of the case.

|

HL.RETAILE OF REMEDIES EXHAUSTED:
That the applicant declares that he has exhausted
a1l the remedies available to them and there ig o

alternative remedy available to him.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER

LOURT :

The applicant further declares that he has mob
filed previously any application, writ petition or suit
rggarding the grievances in  respect of which thia
aﬁplicatimn is  made before any other court or  any ather
Bench of the Tfibunal oroany other authority nor  any  such
application , writ petition or suit is pending before any of
ﬁ%em.

i

8. RELIEF S0UGBHT FORs

1

Under the facte and circumstances stated ahove,
the applicant most respectfully prayed that +the instant
application be admitted records be celled for and after

‘ ~ ¥ S, - s
hearing the parties on the cause or causes that may be shown

Hharapgam

SN



and on perussl of records, be grant the following reliefs to

the applicanti~

B.1. Tex girect the Respondents to direct the

X8

regpondents  to  extend the benefit of the scheme to
present applicant snd thersafter to regulsrise his service
with  retrospective effect with all consequential service

hernefits.

B.2. To direct the respondents to consider the
tandidature of the applicant for appointment in any group-D
or GDE Posts.

a8.x. Cost of the application.

8.4. Ary other relief/reliefs to which the applicant is
entitled to under the facts and circumstances of the oase

and deemed fit and proper.

G, INTERIM ORDER PRAYED FUOR:

Fending disposal of the spplication the applicant
prays for an interim order for reinstatement in any Broup-D

mr EBDE Posts.

i.';.jn € % o2 B B B & B Y & BB B R E R &K B S % NS N N U SRR W% HM R NN E RN RN KN

11. PARTICULARSE OF THE L.P.0.:

? & 4™l 2942,

1. T.P.0. No. H
2. Date : 176 \:% kt) :))
e Payabhle at ; Guwahatis

12, LIST OF ENCLOGURES:

A stated in the Index.



VERIFICATION

Iy 8ri Ghanashyam Mahanta, aged about 33 VEERTES,

san of  late Santiram Mahanta, resident of Moboria, P.0.

Kﬁniha, P.%. Famalpur, Dist. Famrup, Assam, do hereby
solemnly affirm and verify that the statements made in
pe';‘r"&gra;‘thﬁs “ e 142‘(’?’/(\ NLJ " LC & \«“6 ,%'g/tﬁ v 1’ Z—w . are
'tﬁua‘ Lo my knowledge ard those macie in

~ . -
paragraphs &‘LZ-—'\« 3/(" . J‘( 5.

are also true to my  legsl
advice  an  d the rest are my humble submission before &he
Horm "ble  Tribumal. T have not suppresszed any material tacts

of the case.

And I sign on this  the Verification on  this

the 2§ day of I ‘A‘D of 263,

Gh-en- A@jﬂ’%"m/ MA’%

Slgrature.
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ANNEXURE — 9

TO WHOM IT MAY_C'ONCESHN

Thls Is to certify that Sri Ghanashyam Mahanta
‘S/o Late Santiram Mahanata, Vil Maharia, PO Kaniha,

- P.S. Kamalpur, District Kamrup was worklng as dally wage ' ' ;

basis from 5-5-86 lo 11-8-86 as per this ofhce records He :

was slncere and obedient staﬂ

I wish him success In life.

.S'nh lu 1'{
l'mnlumu 'n l/liu! !
Choehod Yool
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To, | N {Late 11111907 |
The Chief Post Master General S SRR
Assam Circlé; Meghdoot Bhawan I ',
Guwabhati-1 - | ! , j :
v ; b .
- ' § . t! h
Sub:- Regularisation of my service in GroupD Post under schg_r_oe 1
sir, | I ; - ;
With due respect | beg to state that I got my appolntment at Kharghull
Post Office as daily wage mazdoor w.e.f. April 85 to April 86. Thereaﬂer | have :
been offered time to time wuth some break ; N )
! ' L '

Sir, as per the scheme | am eligible for grant of temporary Status and

thereafter subsequent regularisatlon But unfortunatety, I have not been made '
temporary Status Mazdoor. =~

_ Srr I request your Goodself to constder my case. for temporaly Status .
T and appoint ine in my. Group«D Post. . . | . f '
. . { i
n Jm?'
(’ 78 rv(.‘/' /W&ﬂ’ J/ Mt/ M
Your's fatthfulty .
. B A {
E , |  Ghanashyam Mahanta -
P ~ | Resident of Vlllage-Moharta
P . P.O.-Koniha, . :
Dist. Kamrup. ;
| 2
i ! — e Lo
— —_ - - ————— ’\: e ' ‘ N ‘ 1
i i - N ..;g‘. .4-‘.., - i‘;— — ;}
‘. v i Aty i
!- Q- ¥ ’.; )
5 ‘ & Cox
r SR ;-
gt = i
P ] el B i
' Sy , 1 ‘ . »‘ :
4 | r, : ;
} b i
| - i




To, o | . Date:6/8/2002

The Chief Post Master General ~ S :
Assam Circle, Meghdoot Bhawan
Guwahatl 1 .
Sub:- Regularisation of my service i Group D Post under'schem“e.

Sir, A I
With due respect | beg to state that at. present there are several posts

are lying vacarit-in Guwabhati Division-and ln thls regard verlous advertisement
have also been issued. . : ;
: l

Slr i am’ an ex-casual group-D employee and as a ’departmental ,
canhdidate my candldature against any Group-D or: GDS Posts may be [
accepted Accordlngly I may be allowed to submit my blodata

. Sir, | hope that | may be allowed to panlclpate ln the lntervlew whlch will
be held shortly.

(f‘zﬁqmmrtj,;Oa gmm/ lV\Ac “MQIO(/

Your’s fatthfully

: GhaltaShyam Mahaltta
. Resident of Vlllage-Moharla
' P.O-Koiilha, "

Dist. K_amrup

g s _‘i: A g
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| 0.0 NO. 175 OF 2005
Shri Ghamashyam Mahanta . :
. ; eevssecace ABElicanto
Union of India amd Ors.
'(‘j‘{b . eo0scoece I esEendents s
' |
| C e In the matter of ;
‘CL@.\{;" Written Statement submitted by

the Respondents.

The Respondents beg to submit a
brief mistory of the case which |
may be treated as a part of the |

written statement.

vyt
, ( BRISF HISTORY OF THE CASE ) -

| There is mo records and orders show that the applicant -
( Shri Ghamashyam Mahan-ta )worke"af{ Daily rated Mazdoor at
Knarghuli Post Office frem April, 1985 to April, 1986 and from
54541986 t0 114801986 at Uzambazar Post 0ffice. There is a
provigion im the Depariment that short term vacamcy like Greup o/
Postman is manned by Extra Departmental Agents mow called

Gramin Dak Sevak Staff and not by the outsider. The order of

engagement im short term vacamcy is igsued by the Asstt. Supdt.

of Post Offices, Guwahati Sub Division, Guwehati and moi by

Contd ecseccence
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the respondent. The applicant is an outsider and engagiég ,
hin as daily rated mazdeor in short term vacamcy does not arise.
Phe certificates marked as Amnexure-I and II are irregular as
these certificates were issued by the officials ( since beenm
retired from gervice ) having no authority amd base. By predu-
cing the irregular certificates the applicant tries to get the

undue privileges" of the Dspartment .

PARAWISE COMMENTS $

Te Q That with regard to the statement made im para 1,

of the a‘iaplﬁsgtion the respondents beg to state that there

is no order and recerds to show that the applicant works{ever.

As daily rated mazdoor and work“aas gich under the respondentd.

2e That with regard to paras 2, 5 and 4.1, of the

application the regpondents beg to effer mo comments.

e That with regard to the statement made in para 4.2,
of the application the respondents beg to state that x® Py A
pmade im para is denied. The respondent did mot receive any
application for engaging him as a daily rated nazdoor_at
Kharghuli Pest Office. There is also mo record to show that
the applicant was engaged as daily rated mazdoor till 1986 at
Kaarghuli PO exr gny OT amy other place. Moreover the certi-~

A7
ficate marked as Annexure -1 produced by applicant cen not be

granted by the Sub Pestmaster, Kaarghuli who is not competent

te isdue such certificate.

Copy of the certificate is annexed herewith

and marked as Amnexure 1.
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| 4o That with regard to the statement made in bara 4.3,

| of the application the respondents beg te state that the
applicant's claim is mot correct. There is mo records to show

- that the applicant worke/at Uzambazar Post Office. Moreover

- ﬁhe certificate (Amnexure ~II ) produced by applicant can not be
grantei by the Sub Postmaster, Uzan Bazar as he is not competent

to issue such certificate.

A copy of the certificate is amnexed herewith

_ and marked as Amnexure -I1 .
LI

5e Tha‘*h:“with regard to the statement made in para 4 4,
of the applicatien the respondents beg to state that the
applicant is mot correct. The applicant stated that re spondent
iallowed him to continue as daily rated mazdoor for 89 days for
‘ja gingle spell with artificial break and centinue +111 1997.
‘The applicant failed te pin peimt the particular name of the
onst and effice where the applicant woried till 1997 and faiLed
L':'I:e enclose the copy of order of the appeintimg authority. As
no records show that the applicant work as daily rated mazdoor,

‘80 regularization of service in temporary status of the applicant

‘does mot arise.

.6 That with regard to the statement made im para 45,
. of the applicatien tke respondemis beg to state that mo Trepre-
gentation was received from the applicant im the matier of

. emgaging him any post under the respondent .

Contd o.o csess
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T That with regérd to the statement made in parae 4.6,'
of the applicatien the respondents beg to state that 4 the
applicant’s claim is not tenable as there is me record show
that applicant works daily rated mazdoor. So the Questiom of

granting temporary status does not arise.

8. That with regard to the statement made im para 4.7,
of the application the respondents beg to state that the appli-

cant has no merit and liable to be dismissed.

Q¢ That with regard to the statement made in para 5.1,

of the application the Tespondents beg to state that the Question
@f considering the case of the applicant for grantimg temperary
status does not arise as mo records show that the applicant work

as daily rated mazdoor.

10. Phat with regard to the statement made im para 5.2, .
of the applicatien the respondents beg to state that ¥ mo
recoris show that applicant work as daily rated mazdoor umder

the respomdentse.

11 That with regard to the statement made in para 53y
of the applicatien the respondents beg to state that the
applicant's statement is not correct and as the applicant did

pot work the duestion of disposing of representation does not

arise.

12. That with regard to the statement made in para 54y
of the applicatiom the respondents beg to state that the

applicant did mot work as daily rated mazdoor under the res-
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reseibdebts, sc the Question of dispesing of representationm

does not arise.

13, That with regard te the statement made in para 5.5,
of the applicatien the respandents beg to state that the reg-
pondent did net act contrary to law or vielated the Article
of 14 and 16 of the Constitution of India .

14 . That with regard te the statement mede in para 5.6,

- of the application the respondents beg to state that it it diq

not do any impugned action. Hence the statenent of the applicant . 4

~ 1s not based on fact.

15, That with regard to‘paras 6 &7 of the applicatinn‘

the respondents beg to offer mo comments.

- 16 That with regard te the statements make in paras 8 to 8.4,

/the

~of the application the respondents beg to state that/greund and
"reasona stated abeve the application has no merit and lisble

- t0 be dismissed.

‘1T That with regard to para 9, of the applicatien, the
'respendents beg to state that the above stated reasoms imterim

order prayed for by the applicant is umreasonable and liable te

 be re jected.

Under the circumstances and facts stated above it is

gtated that the application is deveid of any merit. And it is
'prayed that the same may kindly be dismissed at the stage of

‘admissiene.

Ve!‘ificatien IXTERXERE
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1, L \,ernu 1 PSS, zZ P@ls/ éuu:)ov[/@
fésw By . Suweledil & s beimg authorised
do hereby solemnly affirm and declape that the statements made
in this written statement are true to my knowledge end infor-

paﬁien and I have not suppressed any material fact.

| And I sign this verificatien on this th day

Declaram

E&&%kﬁw

T - 781001
Sr. Supdﬁ of Post Offices
Guwahati Div., Guwahati~781001
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TO WHOM_IT MAY CONCERN

This Is 1o cerlily that Sri Ghunashyam Mahnnln
S/o Lale Sanliram Mahanata, Vill Mabharia, PO Kanlhn
P.S. Kamalpur, District Kamrup was working as daily wage
basls from-5-5-86 10 11- -8-86 as per this olfice recordq o

was sincere and obedient stall,

Fwish him success Inlife. \()%'/ )/L b 2

L2

v : . 1
: S ' Sub-Posgnt prH‘\/\/A
) Uzanbazar ‘ st ()jjuvP

o
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